FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VEDANSH REAL ESTATE PVT

LTD

RELEVANT PARTICULARS

Name of corporate debtor

Vedansh Real Estate Private Limited

Date of incorporation of corporate debtor

01* August, 2006

Authority under which corporate debtor is
incorporated / registered

ROC- Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U70109DL2006PTC151469

Address of the registered office and
principal office (if any) of corporate debtor

37A, Basement, C Block, Qutub Vihar,
Phase-I, DC Goyla, South West Delhi,
South West Delhi, Delhi, India, 110071.

Insolvency commencement date in respect
of corporate debtor

21" May, 2025
(Copy of order received on 09 June, 2025)

Estimated date of closure of insolvency
resolution process

06™ December, 2025 on the basis of order
received.

Name and registration number of the
insolvency professional acting as interim
resolution professional

IP CA Umesh Garg
IBBI Regn. No. -IBBI/IPA-001/IP-
P00135/2017-2018/10277.

Address and e-mail of the interim
resolution professional, as registered with
the Board

C-334, Pocket C, Sarita Vihar,
New Delhi - 110076
Email: umeshg60@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim resolution
professional

Correspondence Address:

E-45, Lower Ground Floor, Block E, Lajpat
Nagar-III, New Delhi, Delhi 110024
Email: cirpvedansh@gmail.com

11.

Last date for submission of claims

23" June, 2025

12,

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

As per the available information, CD has no
on-going real estate project. As such, there
is no Class of Creditors.

13.

Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)

As per the latest available Balance Sheet of
the Corporate Debtor, there is no Class of
Creditors. Therefore, any Authorized
Representative is not proposed to be
appointed.

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

(a) hitps.//ibbi.gov.m/en/home/downloads
(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi
has ordered the commencement of a corporate insolvency resolution process of the M/s

Vedansh Real Estate Private Limited on 21st May, 2025 (Copy of order received on 09th
June, 2025).

The creditors of M/s Vedansh Real Estate Private Limited, are hereby called upon to submit

their claims with proof on or before 23rd June, 2025 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

IP CA Urriesh Garg Date: 11'" June, 2025
Interim Resolution Professional the matter of Place: New Delhi
M/s Vedansh Real Estate Private Limited
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THURSDAY, JUNE 12, 2025

LAGROWTH ASSOCIATES PRIVATE LIMITED (IN LIQUIDATION)
(FORMERLY KNOWN AS MONTAGE SALES PRIVATE LIMITED)

CIN: UST1909DL2019PTC354266
Registered Office: B-26, B-Block Jhilmil Industrial Area Delhi, DL-110095

13th E-AUCTION SALE HOTICE UNDER INSOLVENCY AND BANKERUPTCY CODE, 2016
Matice i5 hershy given 1o 1he public in general under iha Insalvency and Bankruptoy Code, 2016 and
{ha reguadion s made theraunder that tha sat of azsets of the Comporale Dehbor 52 baing progosed ta ba
SOkl colectiveny as per Begulation 32(c) of the Ingohéency amd Bansruphcy Bogrd of India (Likuedaten
Pracass] Regulations, 2016, on "AS 5 WHERE I3, A5 15 WHAT IS, WHATEVER THERE IS AND
WITHOUT REGOURSE BASIS™ and as such, Ihe Said propasiton far dispesificn &= withawl any kird af
warrgties and indemnities. The Didding of the assets stated In the below table shall take place
{hrawgh cnling s-auction sarvice provider WMz PSR Alanca Private Limited via websita
hitps://ibbi baanknel.com or hilps: Ssww. ebkrayin
Submission of Requisits Fomis, Afidavits, Fram 12,06 2025 {o 30006 2025 an ar belore
Declaraton alc. by e Prospactive Biddar 06,00 P

i1 Refundable parscipation Depasit of R, 5 Lakhs
:?;::?jgilf_::ﬁflgz E‘:;FIFLD;:I:ITE::IID "8 lis requined o ba submittad by tha prospeciva
' s . gaplicanis
[ Frarm D307 2028 1010007 2025 {17 Ak w05

(“Purpose”).

nspechion Date and Tima

11,07, 2035 on or bafony 06,00 P.M

Last Dade For Submissan of EMD -
95,07 2025 bahveen 0300 PAL f5 05.00 PM

Diabe and Timed of Auclion

Particulars

Fridlowing set of assets ana evalable for sale m -
suction as coleclivaly as per Regulalion 32(c) ol
e Inscdveney and Bankriplty Board of ndis
(Liguidafon Prosessh Reguialisn, J016

Set 1:

Trade Receivablas and a Computer

Interested applicants may refer to the Complete E-auction process document contgining |
terms and conditions of the 13t E-duction available on the e-auction platform
https:fibbi.baanknet.com or hitps: www.ebkray.in and on the Corporate Debtor website, Date

Delhi, India, 110089.

Reserse Price [in INR] EMD {In INR}

4,44,61,000.00 dd 46, 100000

FORM NO. URC-2

Advertisement giving notice about registration under Part | of
Chapter XXI of the Act
[Pursuant to section 374(b) of the Companies Act, 2013 and rule 4(1) of
the Companies (Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of section
366 of the Companies Act, 2013, an application is proposed to be
made after fifteen days hereof but before the expiry of thirty days
hereinafter to the Registrar at Central Registration Centre (CRC)
Indian Institute of Corporate Affairs (IICA), Plot No. 6, 7, 8, Sector 5,
IMT Manesar, District Gurgaon (Haryana), Pin Code-122050 that
“CREDENT INFOTECH SOLUTIONS LLP (LLPIN : AAE-
2336)" a LLP may be registered under Part | of Chapter XXI of the
Companies Act 2013, as a company limited by shares.

2. The principal objects of the company are as follows:

hat the company shall principally be engaged in the business of
trading of computer hardware, software and peripherals

3. Acopy of the draft memorandum and articles of association of the
Py proposed company may be inspected at the registered office at
G2/152, 3rd Floor, Sector-16 Rohini, North West, New Delhi,

(with an unlimited extension of 5 min each) 4. Notice is hereby given that any person objecting to this application
may communicate their objection in writing to the Registrar at
Central Registration Centre (CRC) Indian Institute of Corporate
Affairs (lICA), Plot No. 6, 7, 8, Sector 5, IMT Manesar, District
Gurgaon (Haryana), Pin Code- 122050. within twenty-one days
from the date of publication of this notice, with a copy to the
company atits registered office.

for and on behalf of CREDENT INFOTECH SOLUTIONS LLP

Sd/-
1. Anil Dara (Designated Partner)
2. Ashok Kumar (Designated Partner)

cirp lagrowthapl@gmasl corm or cantact Ms. 1sha Arora  (Team Maember of Liguidator) at
Mo +971 3130249527 Sgl/-

Sonkya Gupla
Liguidator | 1
In the matter of M's Lagrowth Azsociates Private Limited
(Farmerly kmowm 85 Mantage Sales Privata Limited)
Req. Mo IBELTPA-DDZ/IP-NOT155/2021-202213863
AFA valid till 30th Juna, 2025
Pepec-saeciic Aodessof Lisukaker, Uit o 2085208,
da foor, Agarwal Dwarka Piam, Pt ho. 6 50 Market
Seclonh Dwarka Naw Debi-] 10075
Emal cimlagrowiapkmormal com Corracs Ko 491 811267000

Date: 12.06.2025

Place: New Delhi
Registersd Address wilh |B8I:
G507, SHREE BALAJI CGHE LTD. PLOT MO, 37
SECTOR-G, DWARKA, MEW DELHI- 110075
meqd. Email D with 861 psonivagEgmall.com

MADHAV MARBLES AND GRANITES LIMITED

Regd. Off.: First Floor, “Mumal Towers”, 16, Saheli Marg, Udaipur-{Raj.} 313001
CIN: L14101RJ1989PLCO04903, Web: www.madhavmarbles.com
Email; investor.refations@madhavmarbles.com Tel: 02942981666
NOTICE OF EXTRA ORDINARY GENERAL MEETING (EGM) AND E-VOTING
Members are hereby informed that an Extra Ordinary Ganeral Meeting ("EGM"| of the Members of Madhay
Marbles and Granites Limited will be hald on Friday, July 04, 2025 at 11:30 am. Indian Standard Time,
through Video Conferencing ("VC") Dther Audio Visual Means {"0BVM™], in compliance with all the
applicable provisions of the Companies Act, 2013 (Act), Rules made thereunder and the SEBI (Listing B
Obfigations and Disclosure Requirements| Regulations, 2015 to transact the business sat out In the Notice
calling the EGM. Mambers attending the EGM through VG | DAVM shall be rackoned for the purpose of
guorum under Section 103 of the Act.
In compliancea with the relevant circulars, the Notice of EGM will be sant only throwgh electromc mode to all
the Mambers ot the Company whose emasl addresses ame registerad with the Company/Registrar and
Share Transfer Agent [RTA) ar Depositary Participant (DP], The aforessid documentiz)will also be avadable o
on the wabsite of the Company at hitps:)iwww madhavmarbles.com and at the websites of the Stock
Exchanges and Central Depository Sarvices [India) Ltd.
The Company is providing remate 8-voting facility |"remote e-vating ") to all its Mambers 10 cast their votes
on all the resalutions sef out In the Natice of the EGM. Additionally, the Company ks providing the facifity of q
yoling through e-vating system dusing the EGM [Me-Voting"}. Detaded procadure for ramote a-voting/ e-
voting and participation in EGM through VC/DAYM by the Members (including for Members who ae
halding shares in physical form or who have not registered their email addreszes with Compary(DPs) has 4
baen pravided in the Notice of tha EGR.
The voting rights of Members shall e progarison 1o the equity shares held by them in the paid-up aguity
ghare capital of the Company as on Thursday, June 26, 2025 ["Cut-off date”). A parson, whose nama is
recorded in the Register of Members or in the Register of Beneficial Owners mantained by the
Depositories as on the Cut-otf date shall onby be entitled to join the EGM, avail the remote e-voting and e-
voting Tacility during the EGM.
The remeate g-voting period will commence at 9.00 am. on Teesday, July 01, 2025 and will end at 5.00

Charlarass,

: ; 1 12.06.2025 X
www lagrowthassociates.co.in, The Liquidator has the absolute right to accept or reject or Place : Delhi 3. Aekta Dara (Designated Partner)
cancet any bid or extend or modily any ferms of the E-Auction at any time withaut assigning
any reason. For any Techinical assistance please call on PSE Alliance Privata Limited HELP FORM NO. URC-2
=, OlEC] b 4 HT- . FE-mail, 54 E : B HY }- r i &
DESK Comtact Mo+ 81-B291 220220 E-mail. support abkrayvEnpsballlancs, com ora-mail at Atvartisement giving nallce aboul regisiratan under Parl | of Chiagter

XXl af the Acl
[Pursuanl o section 374ib} of he companies Act 2013 and ke 411
of fha companies (Autharised bo Regisbar) Rulas, 2014]

Mofce i5 hereby given that in pursugnce of sul-section (2} of section
366 of the Companies Act, 2013, an application is propased (o ba
mace afer Fifteen days hareaf but before the expiry of thidy days
haremaltar fo the Regisiar 81 Cenlral Registration Cenlre (CRG),
Incdian Instibde of Corparate Affairs [ICA], Plat Mo, 8, 7, 8, Sectar 5,
IMT Manesar, District Gurgaon [Haryana). Pin Code- 122080, that
Mis. CROISSANCE SUPPLY CHAIN S'DLLITJI:IHE (will be Convierted
in company namely CROISSANGE SUPPLY CHAIN PRIVATE
LIMITED after approval fram CRE) a parnership firm may b
ragesierad urder Parl | of Chapfar XXI of tha Companies Acl 2013,
as & campany limited by $hares

2, The princpad abjecl: of e company ane-as folloes

& To esiablish, organize, manage, nin, charter, condisct, tonlrac,
devefop; handle, oen, aperate and 50 do business as Beel carrars,
transporiers, in all ds branches on land, air, waler, & spaca, for
|I'III'I$D-CIf|iI'Iﬂ qodds, i @ ook inchading Bulk @0 contalners, adclas,
or things or haawvy and awar dimensicnal cargo, on &l roubas and linas
on Mational and Inlernational level subject to law in farce tnrough all
sorts of carrias like Irucks, larmes, rewlers, dumpers, coachsas, Bankars,
fraciars, haukers, jeens, rabers, malor buses, cenrdduses, molor iaaseas,
raiways, ramweys, aircrafls, howercrafts. rockers, spacecshutfias, ships,
vegEels, [oals, fargas and 50 on whalher propeiad by patral, diesal,
gleclricity, sieam od, atomic pawear ar-any olher-fomm of power. To
gstablish, srganize, manage, run, charter, conduct sonlieg, develon,
handle, awn operate matarial HandSng equipmanis.

To &gt as regresentaive, Agent, Sub Agent, Comméssion Ageni of
Indian and losaign Companies, Firms, persans, slales and ofer bodes
Carporates and o reprasant them befare the diffesant putharitas
Corporales and bodies and o acl as their Sales, purchase
regresenialives and io render services io them for franspariing
warahausing, distriputing, and maintaining all lypes of goods and
Equipments in good conditions supplisd by fhe principals

T ccarmy an Apency business including that of freight agents, steamer
agants, charbering agents, claasing and foraarding agenks, commission
pgants and bunkering agents and to work as 3hig Broker and

A copy of the drafl memorandum and aicles of essociation of the
progosed company may be inspecied 3l he oflice al J-BB3, Rauri
Gardan, Mew Dehi-110027

Mafcala hereby given $at any parsen ohjecting io this application
may cammunicata their abjection inwntng to the Regisirar 3t Canlral
Fegeiratan Cantre (CRE), Indian ksotubs of Corparate Afairs (ICA]
Plot Mo, & 7, 8. Saclar &, IMT Marazar, Disdicl Gurgaon (Hargana),
Pin Codes 123050, wilhin fseniy-one days froon the date of pubbeation
of ths nofice. with a copy 1o ke company &l ils registared cffice,
Dated this 11th Day of Junse, 2025

Wame(s] of Applicant
1. Arun Pandit
2. Pauneetl Manda

p.m. on Thurscay, July 03, 2025, Inaddstion, the facility for voting thrawgh electronic voting system shall
atsn he made avaitable during the EGM. Members wha have vated through remote e-voting will be efigible
to attend the EGM. However, they will not be ehigeble to vote at the EGM.

Members holding shares in physical mode and who have not vpdated thair email addresses with the
Company are requested to. update their email addresses by writing to the Company &t
investor.relationsi@madhawmarhlas,com along with the copy of the E-communscation Registration Form
available on the website of the Company. Members holding shares in dematerahsed mode are requested to
register [ update their emad addresses with the relevant Depository Participants,

In case of amy gueries | difficulties in registering the e-mail address,. Members may write to
imvestor. relations@madhavmarbles,com

Any quenesigrievances refating to remate e-voting may be addressad to the Company at E-mail:
imvestor relationsi@madhavmarkles, com By Drder of the Board

For Madhav Marbles & Granites Limited
LY
Privanka Manawat {Company Secratary)

] NAINITAL BANK

Branch- 1" Floor, City Centre, Begum Bridge Road, Meerut, Uttar Pradesh- 250001, Ph. +#91-121-2420817

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

The undersigned being the authorized officer of Nainital Bank, 1" Floor, City Centre, Begum Bridge Road,
Meerut, Uttar Pradesh branch under Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 ssued undermentioned Demand Notice,
calling upon the following borrowers/ guarantors 1o repay the amount mentioned in the sald notice within
60 days from the date of receipt of the said notice. As the borrowers/guarantors have fatled to repay the
fullamount, undersigned has taken Possession on 10.06,2025 of the property/ies described hereinbelow
in exercise of powers conferred on him/her under section 13(4) of the said Act read with rule 8 & 9, The
borrowers/ guarantors in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of The Nainital Bank Limited for
the amount of notice with future interest & expenses, The borrower’s attention is invited to the provision
of Sub Section (B) of Section-13 of the Act, in respect of time available to redeem the secured assets.

Place: Udaipur
Date: Juna 09, 2025

M2, South Extension Part - |,
New Delhi -110049, Tel : 041-26267312,

E-Mail : shi.03219@sbi.co.in

AT BT A
State Bank of India

The below mentioned borrower have been Ssued notice to pay oulstanding amount
towards the loan facility against goid omamenis availed by lim from SBl. Since the
bormower have failed to repay this, we are conzirained fo conduct auction of the pledged
omaments on 18,06.2025. In the event of any surpius amount released from this awchon,
the same will be refunded ko the concerned bormower and if there is deficit post auction
the batance amount shall be recovered from the bomower throwgh appropriate |egal
proceeding. SBI reserves the nght 1o changa the auction date without any nalice

Name of the Borrower ; Mr, Astbhwja Tiwan | Loan Account Number ; 42875679535

Aucticn will be held on Wednesday 18.06.2025 at SBI, M2 South Extension Part-ll
branch premizas from 300 PM. Interested buver may come for the auction

Please nptes if the uction done not compdsled on he sams day due o time limd the same
will follow on the subsequent days sl the same ime and place

SRF LTD.
Registered Office: [The Galleria, DLF Mayur Vihar, Unit No. 236 & 237, 2nd floor,

Mayur Place, Noida Link Road, Mayur Vihar Phase | Extn, New Delhi, Delhi, 110091]
NOTICE OF LOSS OF SHARE CERTIFICATES

Notice is hereby given that the following share certificate(s) issued by SRF LIMITED. ('the

Company") Itis stated to have been lost or misplaced, and the registered shareholder (s) applied

fortheissue of duplicate share certificate(s).

SNo | Name of the Shareholder |[Certificate |Distinctive No.| Folio No. No. of
No. securities held

NORTHERN RAILWAY
(E-Auction Motice)

ar, Divisional Gommercial Managen P, Mortham Ralbway, Dalbi Divisson invites buds
through e-Auction through IRERS (https:flireps.gow.ind] for the allotment of under
MEntion conlracs al 'ull-;":wmg H’Lh'-'a:.r staticnsonaons
E-Eala!ngue No.| Date & Time Hﬂllwaij Stationa/Locations/Lots

‘ of hidding
F'Er:i':iﬁg-EE-E':IEE-:: 27.06. 2025 [Near Mandawali Chander Vihar Halt and ROB

at 11,00 Hes. |no 28 (Mix Parking) = Total 1 Site

Website particulars where complete details of E-Auction can be sean @
https /lireps.gov.in/
Al contraclors who Intend to participate In the e-auctions conducted through
E-Auction Leasing module of IREPS should fulfil following mandatory
reguirements bafore they can submit their bids:
- Registration on IREPS for E-Auction Leasing module —fclive |IREPS User
Account for E-Auction Leasing Module, - Payment of One Time Registralion Fes;
— Cument Account in State Bank of India; — Inlegration of SBl Bank Account
with IREPS Account, = Lien Marking of Fundgs; = Updation of Turnever Dedalks:
- Confractors who do not hawve IREPS account for any module of IREPS can
5|,.|l._|r'r'||1 fhisr L':-:“llir'l& requiest for ft"f_llﬂ‘lﬁﬂl:-ﬁ by ClChING Om Mew Vendoss / Contractors

b ot e B el e et S Sl o e

Rallww Aulhnrlt],r to c:nntant in case of Eln].r ql.IE-!l']l' ¢ Divisional Rallway
Marnagess Offece, Commercial Branch, State Eniry Road, MNeww Delbi-110056.
Email: phg.delhidivision@gmail.com, Tel: 017-23743084
Ho.: ISACHEESJ‘E-AununFﬂPng'EUEE Dated: 11.06.2025
SERVING CUSTOMERS WITH A SMILE

17472025

INDRAJIT MAKAD Alias 296117458-
INDER JIT MAKAR (Deceased) 1136388 296117921 10000579 464

TOTAL 464

Any person who has/have a claim in respect of the said certificate(s) should lodge his/her/their
claim with all supporting documents with the Company or The Galleria, DLF Mayur Vihar, Unit
No. 236 & 237, 2nd floor, Mayur Place, Noida Link Road, Mayur Vihar Phase | Extn, New Delhi,
Delhi, 110091. If no valid and legitimate claim is received within 15 days from the date of
publication of this notice, the Company will proceed to issue duplicate share certificate(s) to the
shareholder (s) listed above and no further claim will be entertained from any other person(s).

Date: 11.06.2025 [Shareholder Name]

[UTTAR PRADESH] SUNIL MAKKAR

PUBLIC NOTICE - SRFLTD
The Galleria, DLF Mayur Vihar, Unit No. 236 & 237, 2nd floor, Mayur Place, Noida Link Road,

Mayur Vihar Phase | Extn, New Delhi, Delhi, 110091
Tel. : 011-26857141, Fax. : 011-26510428,
NOTICE is hereby given that the certificate[s] for the under mentioned securities of the Company
has/have been lost/misplacedand the holder[s] of the said securities / applicant[s] has/have
applied to the Company to issue duplicate certificate[s].

- - Certificate | No of Distinctive No.
Name of The Security Holder | Folio No. No. |Shares From - To

43215 25 2519901 2519925

135313 12 5580875 5580886
681961 50 57709622 57709671
681962 20 57709672 57709691
681963 10 57709692 57709701
681964 5 57709702 57709706
LATE NARINDER KUMAR V1J N-0001895 681965 2 57709707 57709708
@ NARINDAR KUMAR VIJ 681966 1 57709709 57709709
748981 2 61805765 61805766
776471 2 65759806 65759807
776472 1 65759808 65759808

90029927 | 40 7208738 7208777

90029928 | 24 7208778 7208801
90166136 | 45 12713210 12713254

The Public are hereby cautioned against purchasing or dealing in any way with the above referred
share certificate[s].

Any person who has any claim in respect of the said share certificate[s] should lodge such claim
with the Company or its Registrar and Transfer Agents : KFin Technologies Ltd, Karvy Selenium,
Tower- B, Plot No. 31 & 32, Financial district, Nanakramguda, Serilingampally Mandal,
Hyderabad, Telangana-500032 within 15 days of publication of this notice after which no claim
will be entertained and the Company shall proceed to issue with the Duplicate Share Certificate[s].

PLACE: DELHI, NAME OF THE CLAIMANT:
DATE: 11.06.2025 MONICA MEHRA

FORM A
PUBLIC ANNOUNCEMENT
(Uinder Regulation 6:of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Parsons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
VEDAMNSH REAL ESTATE PVT LTD
RELEVANT PARTICULARS

Vedansh Real Estate Private Limited I
Of* Auguest, 2005

1, |Name of corporate debior
Date of incomporabon of corparate
dabtor

(1) Name & Address of Borrowers/Guarantors

1. Mohd Igbal 5/e Mohd. Umar (Borrower), R/o: 364, Purwa Ahmad Nagar, Jall Kothi, Mearut, Uttar
Pradesh. Present Residence: House No. 30 A, Patel Nagar South, Near Yamaha Showroom, Meerut,
Uttar Pradesh. 2. Shameena W/o Mohd Igbal (Borrower), R/o: 364, Purwa Ahmad Nagar, Jall Kothl,
Meerut, Uttar Pradesh, Present Residence: House No., 30 A, Patel Nagar South, Near Yamaha
Showroom , Meerut, Uttar Pradesh. 3, Shabana W/o Mohd Afzal (Borrower), R/o: 364, Purwa
Ahmad Nagar, Jali Kothi, Meerut, Uttar Pradesh, Present Residence; House No 30 A, Patel Nagar South,
Near Yamaha Showroom , Meerut, Uttar Pradesh. 4. Afzal Ahemad /0 Mohd Igbal (Borrower), R/o:
164, Purwa Ahmad Nagar, Jali Kothi, Meerut, Uttar Pradesh. Present Residence: House No. 30 A, Patel
Nagar South, Near Yamaha Showroom , Meerut, Uttar Pradesh. 5. Sahana W/o Abrar (Borrower),
R/o: 364, Purwa Ahmad Magar, Jali Kothi, Meerut, Uttar Pradesh. Present Residence: House Na. 30 A,
Patel Nagar South, Mear Yamaha Showroom , Meerut, Uttar Pradesh. 6. Abrar 5/fo Mohd Igbal
(Borrower), R/o: 364, Purwa Ahmad Nagar, Jall Kothi, Meerut, Uttar Pradesh. Present Residence:

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
GOD CHOICE ORGANIC FARMS
PRIVATE LIMITED
(CIN: U24100HR2021PTC099416)
having its Registered Office at
PLOT NO. 394, SECTOR 7 PHASE 2 IMT
MANESAR , GURUGRAM, Haryana-122052
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of
Association of the Company in terms of the
special resolution passed at the Extra Ordinary
General Meeting held on 28th April, 2025 to
enable the company to change its Registered
Office from "State of Haryana” to the
"National Capital Territory of Delhi”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the  MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region, Ministry
of Corporate Affairs, B-2 Wing, 2nd Floor, Pt.
Deendayal Antyodaya Bhawan, CGO Complex,
New Delhi-110003 within fourteen (14) days
from the date of publication of this notice with
a copy to the applicant Company at its
Corporate Office at the address mentioned
below:-
PLOT NO. 394, SECTOR 7 PHASE 2 IMT
MANESAR , GURUGRAM, Haryana-122052
For & on behalf of
GOD CHOICE ORGANIC FARMS PRIVATE LIM;LE/D
MUKESH NARANG

(DIRECTOR)
DIN : 07524161

Date : 12.06.2025
Place : Gurgaon

3 [Authondy under which comporate debtor  [ROG- Deth
___|isincomporated | relistered
4. |Comporate idanlity Mo Limiled Liabdity |LFH B30L2006PTC 51468
Idenbtication Ma. ol corposals debbor
5, |Address of the ne-g]is.u.Pnart office gnd
prancipal offce (i any) of corparale
dablar

] Insotvency commencement date in
respect of corparaie debior

T, |Estimated date of cosune of insolvancy

378, Basement, C Block, Cutuh Yihar
Fhase-|, DG Gayla, Soufh Wast Dethi, South
Wesl Dalkd, D, india, 110071

217 May 2025

(Cogy of order recaived on 0™ Juna, X]25|
065 Dacember, 2025 on the basis of order

resalulion process received
B, |Mame and ragistralicn numbsar of ha IP ChA Lirash Garg
inssvency professiona acting as IBBI Rign. Mo

IBBUPA-001/IP-PODT 350 7-201801 D27 T
G-334, Pocket C, Barita Vinar,

inderim resolufion professhonal
5. Address and a-mail of tha Inlarm

resclulion professional, as regestesad  |New Dedi = 110078
with thie Bosard Email: umashga0Egmail com
10 |Address and a-mail b be used foe Corfespandence Address:

coffespondenca with tha inlaren
resaiution professional

E-45, Lower Ground Floor, Biock E, Lajpat
r-hgar i, Na-'.' Dedhi, Deshi 110024
1. |Last date lor submisson o daims EJ :;JI‘IB EE.ES
12 |Classes of crediors, IF any, under Az per the available informaticn, GO has no
tleuza [b] of sub-sechan (64} of on-going real estate profect. As such, thera is
seclion 21, ascertalned by the infarim | noClass of Creditars.
resolulion professional
13 |Mames of Insohvency Prafassionals
idaniliied 1o acl as Suthansed
Reprasentabve of creditors in a clazs
(Thres names for each ciass)
14. ||a) Rekvanl Farms and
(k] Detals of aulhorized
representalives are avakable at;
Molice is hereby given that the National Company Law Tribunal, Principal Bench,
Mew Defhi has ordered the commencemenl of a comparale insohiancy resalution
process ofthe M's Viedansh Real Estate Private Limited on 21st May, 2025 (Copy of
order recessad on 09th June, 2025),
The creditors of Ms Vedansh Real Estate Private Limited, are hareby called upon to
submit their claims with proof on or before 23rd June, 2025 to the interim resolution
prafessional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means, Al
other creditors may submit the claims with proof in person, by post or by elecironic
means.
Submission of false or misleading proofs of claim shall attract penalties.

|P CA Umesh Garg
Interim Resolution Professional the matter of

M's Vedansh Real Estate Private Limited

A5 per the latest available Balance Shest of
the Coeporata Deblar, thera 15 na Class of
Creditars. A5 such, here s no requsement o
appoint any Authorized Reprasantative,

ia} hitpsaiibbi.govinian'tomeldesnioads
[b) Mot Applicatle

Diate; 11th June, 2025
Place: Maw Delhi

Indusind Bank G}

FINANCIAL RESTRUCTURING & RECONSTRUCTION GROUP,
11th Floor, Hyatt Regency Complex,
New Tower, Bhikaji Cama Place, New Delhi-110066

m E SA F REGOD. OFFICE: ESAF Bhosvan

ESAF SHMALL FINANCE BANK Mannuthy, Thrissur- 680 651, Kerala.

GOLD AUCTION NOTICE

Motice is hereby given for the information of all concermed that Gold
omaments pledged with ESAF Small Finance Bank and not redeemed
by borrowers, despite repeated reminders and notices. of our branches,
are listed below. This will be auctioned as per tha details given below:

DATE OF AUCTION: 20-06-2025 TIME: Zpmto 5 pm
AUCTION VENUE:  Through e-Auction
AUCTION ADDRESS: https:/igold.matexnet.org/

Contact Number: 9944171360 / 9843312694

To register as bidder for the e-Auction with terms and conditions, and
full details of e-Auction please wisik the above site.

BRANCHES & LOAN ACCOUNT NUMBERS

NEWDELHI - KAROLBAGH: 63250000060695. 62051, 62481, 91045,
NEWDELHI - ROHINI; 63220000950377, 3250000029805, 59457
NEWDELHI - CHITTARANJANPARK: 75220001801244,

Customars who are inlarastad ta raleasa the omarmants by paying the fotal dus
amount may do so, al the respective branches, oh or bwo days before the date
of thee action,

Bidders who wish to padicipaie in the auclion shall produce their KYC
documenis, GST Mo, is mandaiory for registered firms'companies. Bidders
shall deposit a sum of Rs 50,000 as EMD belora participating in the aucton.

Sd/-
Authorized Signatory

Thrissur
Date: 12-06-2025%

HINDUJA HOUSING FINANCE LIMITED

Corporate Office: No. 167-168, 2nd Floor, Anna Salal, Saidapet, Chennal-600015
Branch Office: 311 and 312 3rd Floor, GD ITL Towers A-9,

Netaji Subhash Place, New Delhi-110034
Authorized Officer : Mr. Kashish Bhatia, Contact No.: 9999371936,
Email: kashish.bhatia@hindujahousingfinance.com

NOTICE OF SALE THROUGH PRIVATE TREATY

SALE OF MOVABLE & IMMOVABLE ASSETS CHARGED TO HHFL UNDER THE
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT 2002 (SARFAESI ACT).

The undersigned 25 Authonzed Officer of HHFL has taken aver possession of the schedule

property us! 13(4) of the SARFAESI Act Public at large is informed that the secured

property as mentionad in the Schedule ane avaitable for sale through Private Treaty, as per
the terms agreeable to HHFL for realization of it's dues on “AS 1S WHERE 15 BASIS and

AS IS WHAT IS BASIS”,

Standard terms & conditions for sale of property through Private Treaty are s under:

1. 3ale through Private Treaty will be on “AS IS WHERE IS BASIS" and “AS |5 WHAT 1S
BASIS".

2. The purchaser wil be required 1o deposst 25% of the sale consideration on the nexl
working day of receipt of HHFL's acceptance of the offer for the purchase of the proparty
and the remaining amaunt within 15 days thereafter.

3. The purchaser has to deposit 10% of the offered amount along with the applcation which
will be adjusted against 25% of the deposit 1o be made as per ciause (2) above,

4, Faityre o remit the amount as required under clause (2 above will causs forferture of the
arnount already paid including 10% of the amaount paid skong with the application,

5. In case of non-acceptance of the offer of purchase by the HHFL. the amount of 10% paid
along with the applicatan will be refunded withowl any interest

b The property is being so8d with all the existing and future encumbrances whether known
of unknown to HHFL, The Authonzed Officer / Sacured Creditor shali nol be responsible
in any way for any third-party claims /rights / dues.

7. The purchaser should conduct due diligence onall aspects related to the property (under
sale through private treaty) fo his sabsfaction. The purchaser shall not be enfifled to
make any claim against the Authorized Cfficer | Secured Credibor in his regard at a kaler dabe.

B. HHFL reserves the right toredact any offer of purchase without assigning any reasan

The purchaser has to bear all stamp duty, registration fee, and other expenses, laxes, and

dufties conceming the purchase of the property. Sale shall be in accordance with the

prowigicng of SARFAESIAcH Rubes

SCHEDULE Description of the Property Reserve
(Secured Asset) Price
All the pieces and parcels of Property Bearing House No.D8-255, | Rs. 25,00,000/-
Area Admeasunng 215.7 3. Yard, Plot Bearing No. 58, Dabua | (Rupees Twenty
Enlcny Gazipur Road, Faridabad | Five Lakh(s) Elnh.']
Data: 13 08,2075 For HINDUJA HOUSING FINANGE LIMITED
Place: New Delh (Authorized Officer)

INDOSOLAR

 FLAREE QrouR Doy
IndoSolar Limited

CiN: L18101DL2005PLE 134879
Regstered Office: Unil Mo, 304, 3rd fioor, Building 02, Southem Park”, Sakel, Mew Delhi-110017
Tel: + Tel : =81-120-4762500, Email: secretarial @ wearse.com,
Website: www indosolar.co.in
WOTICE OF POSTAL BALLOT AND VOTING INFORMATION

Members are kareby mfarmad that purtuant o lhe poovisions of Sactions 108, 190 ard ather
gpplizable provisions, Eany, of the Companies Ao, 2013, (the "Act’} read with Rule 20 and 22 of e
Companss (Managamant and Administafon) Rules, 2014, (e Rulas’), Raguiation 44 of fhe Saturities
and Exchange Board ol India (Listing Obligations and Discicsune Mequremenis] Regulations, 2015
ilka ‘Listing Hequlaticns'), Sacralarial Sandand or General Mestings issuad by tha Insliluta of Company
Secretanes of Indw, each &5 amenged, General Circidar Na, 02024 on Seplembar 19, 3024 &ong
with other connected croulars issued from time b0 fme in this regard (hasnatter collsctively rslernad
toas the "MCA Clreubars’) issued by the Minksry of Comporate Affaes and Cicular SEBIHVCFDY
CFDPoD-2P/CIA2024/1 33 dabad Oclober 3, 2024 issued by Secunties and Exchange Board af
India [SEBI'] (hereinaBer collectively referred o a5 = SEBI Cirgulars™), for holding peneral mestings
conducting the postal ballot procass fhrough a-voding, and any olhar applicabla faw, niles and

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

regulations (inciuding any stafusary modificitiands) or re-enacimentis) thereol, for the time beng in

House No, 30 A, Patel Nagar South, Near Yamaha Showroom , Meerut, Uttar Pradesh. 7. Raju 5/o
Allauddin [Guarantor), R/o 90, Sotiganj Uttari, Meerut, Uttar Pradesh. B. Imran 5/o Mohd. Igbal
(Guarantor), R/o 364, Purwa Ahmad Nagar, Jali Kothl, Meerut, Uttar Pradesh.

Issued Demand Notice dated 18.11.2024 (Published on 27.11.2024) for Rs. 5,37,797.34 (Rupees Five
Lakh Thirty Seven Thousand Seven Hundred Ninety Seven And Paisa Thirty Four Only) & on the date
of Possession Rs. 5,69,141.38 (Rupees Five Lakh Sixty Nine Thousand One Hundred Forty One And
Paisa Thirty Eight Only as on 09.06.2025) (plus future interest & other expenses thereon with effect
from 10.06.2025) Less recovery, if any.

Brief details of Property Hypothecated/Mortgaged : All part and parcel of Immovable Property i.e.
House bearing No. 30A admeasuring 130 5g. Mtrs. Situated at Patel Nagar Pargana Tehsil, District-
Meerut mortgaged In favour of the Nainital Bank Limited vide mortgage deed executed on 04.05.2009
and recorded in the office of the Sub Registrar-1l, Meerut in Bahi No. 1in Jild No. 4341 on Page No. 355-
370 at Serial No. 3305, butted and bounded: On the East by: 36 Feet 02 inch Door of said House
thereafter Gali Khas, On the West by: 38 feet 6-1/2 inch thereafter House of Sh. Gurreet Singh, On the
North by: 36 feet 6-1/2 inch thereafter Rasta Aam 20 Feet Wide, On the South by: 38 Feet 04 inch
thereafter House of Sh. Atma Ram.

E-Auction Sale Notice for Sale of immovable properties mortgaged to Indusind Bank under Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (“the Act”) read with proviso to Rule 8(6) of the Security Interest
(Enforcement) Rules 2002. Notice is hereby given to the public in general and to the Borrower / Mortgagors / Guarantors in particular that
the Authorised Officer of Indusind Bank Limited had taken Physical Possession of the following property(ies) mentioned pursuant to
demand raised vide notice issued under Section 13(2) of the Act in the following loan account with right to sell the same on “AS IS WHERE
IS, AS IS WHAT IS, WHATEVER IS THERE IS AND WITHOUT RECOURSE BASIS” for realization of Bank’s dues plus interest as
detailed hereunder and whereas consequent upon failure to repay the dues, the undersigned in exercise of power conferred under
Section 13(4) of the said Act read with Rule 8 of the said Rules proposes to realize the Bank’s dues by sale of the said property(ies). The
sale of the below mentioned properties shall be conducted by way of E-auctions through web portal: https://lwww.bankeauctions.com

Name of Account/ Amount as per Demand Notice & Present outstanding
Mortgagors/ Guarantors Demand Notice Date as on 31.05.2025

M/s Explo Media Pvt. Limited, (Under|Rs.9,10,50,603.15 ason 31.12.2022, together with further|Rs. 7,91,69,497.15 together
Liquidation) Mr. Sunjjoy Daadhich, Mrs.]interest from 01.01.2023 plus cost, charges & expensesfwith further interest from

(2) Name & Address of Bnrrnwersfﬁuarantnrs

1. Sanjew Eunta 5.-"1: Phool Chand Gupta (Borrower), R/o House No. 94/3, Sardhana Road, Shradha
Puri, Phase-2, Meerut, Uttar Pradesh-250001. 2. Shashi Gupta W/o Phool Chand Gupta {Borrower),
R/o House No. 94/3, Sardhana Road, Shradha Puri, Phase-2, Meerut, Uttar Pradesh-250001. 3.
Manoj Gupta S/o Phool Chand Gupta (Guarantor), R/o House No. C-94/3, Sardhana Road,
ShradhaPuri, Phase-2, Meerut, Uttar Pradesh-250001.

Issued Demand Notice dated 11.03.2025 for Rs. 18,91,593.77 (Rupees Eighteen Lakh Ninety One
Thousand Five Hundred Ninety Three And Paisa Seventy Seven Only) & on the date of Possession
Rs. 18,68,519.10 (Rupees Eighteen Lakh Sixty Eight Thousand Five Hundred Nineteen And Paisa Ten
Only as on 09.06.2025) (plus future interest & other expenses thereon with effect from 10.06.2025)
Less recovery, if any.

Brief details of Property Hypothecated/Mortgaged : All part and parcel of immovable property being
Residential Plot bearing No. 25, Minjumia Khasra No. 168 & 171, situated at Village- Nanglatashi
Kasampur, Pargana, Tehsil and District- Meerut and measuring 83.61 sq. mtrs registered vide 5Sale
Deed in the name of Shashi Gupta in the office of the Sub-Registrar Office Sadar-1V Meerut in Bahi No.
1, Zild No, 4207, Page No. 173 to 188, Serial No, 6784, On date 08,11.2013, Bounded: On the East by:
31 Feet thereafter House Of Phool Chand, On the West by: 31 Feet thereafter Road 20 Feet Wide, On
the North by: 33 Feet thereafter House of Amresh Devi, On the South by: 25 Feet thereafter House of

STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & RULE 9(1) OF THE SARFAESI ACT, 2002

Shalini Sharma and Mr. Sanjay Chaudhary |etc. thereon. Demand Notice Date: 06.02.2023 01.06.2025
Details of Rese?l\:DPnce Date g;ftime La:;té)igte
properties Bid increase amount | E-Auction | Submission
All that piece and parcel of House 62, Niti Khand-l, Indirapuram,| Rs. 440.00 Lakh | 03.07.2025 | 01.07.2025
Ghaziabad-201010 admeasuring 220.22 Sq. mtr. (Super Covered area] Rs. 44.00 Lakh |from 11.00 AM up to
134.84 Sq. mtr.) in the name of Mr. Sanjay Chaudhary. Rs. 1.00 Lakh | to12.00 Noon| 4:00 PM

Name and contact details of Authorised Officer- Yatendra Kumar-9990799379 /
Kamal Mishra- 9819820760 E-mail ID:- kumar.yatendra@indusind.com

NOTE: SA/226/2024 is pending before DRT-II, Delhi. & IB/689/ND/2020 is pending before The National Company Law Tribunal New Delhi Bench (Court-ll)
TERMS & CONDITIONS: 1. The interested bidders shall submit their EMD details and documents through Web Portal:
https:www.bankeauctions.com (the user ID & Password can be obtained free of cost by registering name with
https://www.bankeauctions.com) through Login ID & password. The EMD shall be payable through NEFT / RTGS in the following
account: 00053564604005, IFSC Code:-INDB0000005 latest by 4:00 PM on or before the dates mentioned in the table above. Please
note that the Cheques shall not be accepted as EMD amount. 2. The Bank shall however not be responsible for any outstanding
statutory dues / encumbrances / tax arrears, if any. The intending bidders should make their own independent inquiries regarding the
encumbrances, title of property(ies) & to inspect & satisfy themselves. Property can be inspected with prior appointment with the
Authorised Officer. 3. The intended bidders who have deposited the EMD and require assistance in creating login ID & password,
uploading data, submitting bid, training on e-bidding process etc., may contact our service provider M/s C1 India Private Limited,
Helpline Nos. 0124-4302020 / 2021 / 2022 / 2023 / 2024, Mr. Mithalesh Kumar, Mob. No. +91-7080804466, email ID:
support@bankeauctions.com and for any property related query may contact the Authorised Officer as mentioned above in office
hours during the working days (10 AM to 5 PM). 4. The highest bid shall be subject to approval of Indusind Bank Limited. Authorised
Officer reserves the right to accept / reject all or any of the offers / bids so received without assigning any reasons whatsoever. His
decision shall be final & binding. 5. In case of any default of respective payment within the stipulated period, the sale will automatically
stand revoked and the entire deposit made by the bidder together with the earnest money shall be forfeited without any notice and the
property(ies) shall be resold. The defaulting bidder shall not have the recourse / claim against the Bank / Authorised Officer. 6. For
detailed terms and conditions refer to the Bank’s website www.indusind.com and www.bankeauctions.com.

The borrower / guarantors /mortgagors are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary

farce| that the Resalufions as et gut hereandar ara proposed for enpeoval by the Mambars of e
Compary 25 Drdnany'Special Aesclutions by means of Postal Ballol by voling anly Shrough elecionic
msens [ramale a-wodng’} ¥ trarsact the business as set aut below and a5 containad in the Posta
Baliol patice dated June 08, 2025 by passing the sad resclugon

Hesalution

Apposrdment of My, Amit Ashok Paithankar (DIN: 02435057

&5 a Mon-Execulva Cirectar al e Company

Aapaimtment of Mr. Mahash Ramchand Chhebra (DN D01 GE49)

dh an | ’IISJE‘El.‘-‘.'II'Iﬂ-EI'ﬂ |_-.||I|j"“|[:- al the Gmpan-a —

In complance with the ’-.":-’- Ceoulars and SEB) Creulars, s Postal Ballot Notce i seal anly through
efectonic mode to thosa Memibers whose names appear i the Register of Membsars of the Company
af in The Aegister of Benetcial Owners mainkxned By he Depesilories a5 on Friday, June D8, 2026
i'cant-off date’y and whase e-mal eddrasses ere registared with the Company [/ Deposfones. A copy
o Thi Mebce 16 avaltable o The Compshng's websh awy ndesoarein v the nvesions sactian and
on :1e website gl axchanges 1a. BSE Limiled and Mational Stock Exchangs Limited at weaw Sseindia.com
e www ngsndipcom respectvely and on the website ol eusling agency Le. MUFG Elime India
Private Limited [ATA) at bitps:tinsteots. linkitime.cain.

Type of Resclution

Croinary Resolution

Spacial Resofuian

The woting shall be reckored on the paid up value of share registarsd in the neme of the mambars
&5 on (e put-off davie should comiider tis notea Ior infarmalion purpose anly,

Tha Company has engaged Fe senics ol MUFG |ntima \ndia Privaba Limiled (RTA) for peotiding &
woing faclies i e members, The membsrs may please note the folowing e-voting period

ut-of! gaie for akogblity vale Friday, June 6, 2025
Commancement of a-swating penod Monday Jurs 16, 2025
Conckision of exvaling pericd Tuesday July 15, 2025

Memoers wid have nal UEEed Mer e-mal aodness ane requeshed 1o megster e same o espect
ot shares held by tham in electroric famm with the Depasitany through: Seir Depositoey parkicipant.

Tha Board of Cirectors of the Compeny has appointed Punest Mobaeni & Assocfetes, a Praclicing
Comparny Secretany limm, Mumbal a5 scrtinkzer 1o Sensmize [ha g-volng procass in 4 ks and rarsparent
FIBANET.

The Sonutinizer will submit his report to the Chairman of the Company (“tha Chaiman’) or any ather
parson phorized by 1he Chalman and the resul will be announced wihin two working days Le, on
ar before Thursdey, July 17, 2025 gnd shalf be placed on the websile of the Compeny at
peww.indgsolarcoun - and shad be communicated (o BSE, NSE and RTA far publishing on thes
respactive websies.

For detzils relating to e-vating, pleass refar tothe Mabice af peatel balkt dated June 08 3025 |n case
of any quedies o grievances regandng ewoling, please refar (s Fraguently Asked Oueshions (FAQs)
far Sharshoklers and e-voting user manual for Shamsholders svailable at the downlosd section of
nikatale '-'nllEtIEIIEI Ir.'l hiips imslavote Snkinfime coin' or call on 481 22 4978 8000 of write al

By the order of the Board
For Indosolar Limited

Shashi Gupta, expenses before the date of e-Auction, falling which the property will be auctioned / sold and balance due, if any, will be recovered with Akalpita PE::
interestand cost.
1 . Date: June 11, 2025 Company Secrefary and Compliance officer
Place : Meerut, Uttar Pradesh Date : 12.06.2025 Authorized Officer Date: 12.06.2025 Place: Ghaziabad (UP) Authorised Officer, Indusind Bank Ltd.| | Place: Mumbai " y Ad0528
o0 © ®0 © epaperfinancialexpresscomgy @ @ New Delh o0 ©
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Public Notice Yoy -] F 7] PUBLIC NOTICE ON AUCTION OF L} HDFC BANK b o e, g T iranul N——
The General Public at large is hereby informed that the properties mare | g emEress PLEDGED GOLD ORNAMENTS W undlerstand your world 6, TEGY IME WAL ARG, e, 7 faeeht 110002 ;
estmently descried hesein below b b ' ' ' (Regulation 12 of the Insolvency and Bankruptcy Board
¥ dessiri erein below have been mortgaged by KAD HOLISIMG : ; i : : g : . J ; : i i
PRIVATE LIMITED, a Company within the maaning of the Companies Act, 1956 E‘F t'”"':""E”Sr" speciic and ”t”eftﬁ]'j 'J'E”d‘?“ﬁ"” 95"‘*'61“' arg hereby informed TS T (A Ffw & ) of India {Liquidation Process) Regulations, 2016)
and having its (1N- USS1010LI004PTC130776, LEI- 315B00ESZRI1ZS6UIDGT] s ;fg;';wgn':ﬂﬁgﬁ";'ﬁ;;;l“ﬂuiﬁnanrﬁgﬁggﬁsiﬂedzﬁmﬁﬂ ﬁ;;ﬁé , o e .“?";.'ﬁ:g;°°2§ e &) gf? %m%;%;;'&né'g I;;f( NERALIN FOR THE ATTENTION OF THE STAKEHOLDERS OF
B PAN- AACCKA7OSB and Regd. Dffice a1 F-171-B, Basement Jagatpur, East | omaments pledged with the bank security by the respective bomowers for the oan 3 Sfe Tl e 2SSt STERT) o SR o () e, 2002 % PES-EENIE SR T - ISR E PR £ 4 3o Lt s
Delld, Delhi- 110051 represented by consortium of mew promoters bead by avalled by them will be soid in public auchon on "as is where is” and *non-recourse” 3 % WO SR 13(12) S TEd HEH VR 1 T R €U e 3 R 09.08.2024 F W RELEVANT PARTICULARS
N AR Buildcon Put. Lid. n favour of TOLIRISM FINANCE CORPORATION OF INDIA | basis through e-auction portal hitps:/icsbegold auctiontigernet on 21° June, 2025 al T SR #R FEfafad R /el R T Aa eEeiRes wEaefafile, e 5L [PARDICULARS 'DETAILS
LTD., & Company within the meaning of Companies Act, 1956 (1 of 1936) and 1030 AM. The auction may be adjoumed to any other later date at the discreation of Frvrr e TR, 9 T T, At et e e, A = e 3 e A, B v g Na.
having its Registered ﬂﬁfﬁ .13'. 41ﬂ?1 Fanr, Tu:r--.u'e;lr-1T « NB(C Plazja, Fushl[:- Wi, | :!1& I:nan:c u_;:::un ﬂﬁw&ms uE:rlhe gasr;e mmlsﬁ».:!;l?: r:!uul:e hﬂar?h”ﬁ t.'ﬂrm“;jrsa ?.nre = RPT & 60 R 3 R 7. 3,23,96,169.15 (T 7 IS FE0 ARG FIA TR UF W TR @R 1. |Name of corparate dabior 'M/s Emergent Traders Pl Ltd.
Sfﬂrh:lr 5'_ Eab?: Newr Dielhi- |':':I|-| m;ﬁ::""gp: Brm Loan of Rs, 1500 Crores § EL?EE:?h;: g nm s.?t:-*&g??fgl ﬂjﬂﬁgm e aﬁuéﬂ:‘rshﬂ&:nté E'G"fﬂﬂr:aﬁ;'émg dgg T8 W) 3R 01.07.2024 ¥ 3T W =AM, WA @ Afersd F < IR Yool o YA 1 A fean on 2. |Daleof incorporation of the Corporate 127092004
S g s TR E:Eﬂaﬂﬂr“ lagal action il be mitiated against Lh;a i:u;:-rr ar's fo r&-:w&r“ of the I (X R 1 A FT 5 0 T8, 370: R/ i ehior :
The General Public & hereby advised not to enter into any trarsaction with | |.:'E|EII'-"'E'-H;1'II:IE.-"I!5 ;u';‘;u‘__'j_'é I:uanhl EE ﬂ?ﬁgﬁ%wﬂﬁgﬁ; a-'lrnun;'i::ni will ':H w9 W A S B Giaa fman S 2 o steewmad 7 11 5[H, 2024 i foeet # S sifuftm o 1, |Authority under which Corporate Debtor | Registrar of Companias, Deli
respect 1o the Scheduled Peoperties without the Price Consent of TOURISM . IH:;HE*:II it - : = J : a 13(4) & | 9fSq 3 Frdl < F9m 8 < 95d o WRBA! 1 TN hd gC A aftq Wafd 1 el i Imcorparatad/ raglisiered
FINANCE CORPORATION OF INDIA LTD. (TFCI). Despite this Public Notice, anyone | il i i A o % PR 1 T G SR 1 gR % RIG Soeed e @ et e ) O 13 3. |Corporate Igentity No. f Limited Liability |CIN; US 19080020049 TC 120443
entering inta amy transaction related o the Scheduled Properties withoit 5 Aevointr Ham Client | Mo.of Bll‘:il- D‘:‘:ﬂ* Weight I II-URT (8) T I h 3R AR fham s 21 Identilication Mo, of carparate debior
Prior Carrsent of TRC| shall not be binding on TFO and the same shall be at its Ma. [} Acc. 11]?‘1?&‘2!:115 (grams) THEART RUTERT serehehd, fords &9 & e A= S Sl Hae R S | o 9 wufa & deifua Rt 5, |Adoress of she reglstered ofice and (Registered office: 113, First Floos, Harnkunt
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The sale will be done by the undersigned through e-auction platform at the web portal

SUReIT & B Q¥ <7 a1 e gR [ | Ph.: 9350309890, 22519890, 22549890 https://ibbi.baanknet.com/eauction-ibbi/home.
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The property, assets business and other affairs of Tecpro Systems Ltd (in liguidation} are being managed by the Liquidator
Mr.Ramachandran Subramanian who acts as agent of Tecpro Systems Ltd., duly appointed by Hon'ble NCLT, Principal Bench,
Mew Delhi without any personal liability. The Material lying at the site shall have to be weighed/measured in the presence of the
liquidator or any of his appointed officer and taken out and for which arrangements shall be made for issue of due gate passes
and Sale Certificate clearly mentioning that the sale are Scrap Materials being sold under Liquidation by Liquidator in his official
capacity. Please note that the entire consideration shall have to be remitted along with applicable taxes before the material are
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ING, Ph.: 9810680954, 9953526681, GURGAON : SAMBOD-

contents, nor for any loss or HI MEDIA PVT. LTD., Ph.: 0124-4065447, 9711277174,

For further information, please contact the undersigned on or before 21.06.2025 or write to subraman267@yahoo.com.
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